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 [Sh.  Sriballav  Panigrahi]

 arh):  Sir,  Ibeg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Code  of  Civil
 Procedure,  1908.

 MR.  CHAIRMAN:  The  question  is:

 “That  leave  be  granted  to  introduce  a
 Bill  furtherto  amend  the  Code  of  Civil  Proce-
 dure,  1908.”

 The  motion  was  adopted.

 SHRI  SRIBALLAV  PANIGRAHI:|intro-
 duce  the  Bill.  -

 15.38  1/2  hrs

 CONSTRUCTION  WORKERS  (REGULA-
 TION  OF  EMPLOYMENT  AND  CONDI-

 TIONS  OF  SERVICE)  BILLਂ

 [English]

 SHRI  HANNAN  MOLLAH  (Uluberia):
 Sir,  !beg  to  move  for  leave  to  introduce  a  Bill
 to  provide  for  the  regulation  of  employment
 and  conditions  of  service  of  construction
 workers  and  for  matters  connected  there-
 with.

 MR.  CHAIRMAN:  The  question  is:

 “That  leave  be  granted  to  introduce  a
 Bill  to  provide  for  the  regulation  of  employ-
 ment  and  conditions  of  service  of  construc-
 tion  workers  andfor  matters  connected there-
 with.”

 The  motion  was  adopted.

 SHRI  HANNAN  MOLLAH:  |  introduce

 MAY  8,  1992  Bills  Introduced  452

 the  Bill.

 EMPLOYEES’  PROVIDENT  FUNDS  AND
 MISCELL  ANEOUS  PROVISIONS

 (AMENDMENT)  811.1.*

 (Amendment  of  Section  6A)

 (English}

 SHRI  KASHIRAM  RANA(Surat):  Sir,  |
 beg  to  move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Employees’  Provident
 Funds  and  Miscellaneous  Provisions  Act,
 1952.

 MR.  CHAIRMAN:  The  question  is:
 “That  leave  be  granted  to  introduce  to

 introduce  a  Billfurther the  Employees’  Provi-
 dent  Funds  and  Miscellaneous  Provisions
 Act,  1952.”

 The  motion  was  adopted.

 SHRI  KASHIRAM  RANA:  |  introduce
 the  Bill.

 15.391/2  hrs

 OFFICIAL  RESIDENCE  FOR  DIGNI-
 TARIES  BILL*

 [English]

 SHRI  KASHIRAM  RANA(Surat):  Sir,  |
 beg  to  move  for  leave  to  introduce  a  Bill  to

 provide  for  a  permanent  residence  for  per-
 sons  holding  high  offices  under  the  Govern-
 ment  of  India.

 MR.  CHAIRMAN:  The  question  is:
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